Shiv Gopal Mishra,
Registrar General,
High Court of
Judicature

at Patna.

Letter No __ 2100 1€ — 24205% | File No. XXIX-PF-63-2016/ A.D.(Apptt.)
Dated, Patna the 29 b'7\pril, 2026

To,
All the Principal Judge, Family Courts of Bihar

Sub : Regarding submiting a compliance report of the direction / guidelines
given in Judgment passed by Hon'ble Supreme Court of India in ‘Aditi
alias Mithi Versus Jitesh Sharma’ and ‘Rajnesh Vs. Neha and Anr.’and
‘Krishna Veni Nagam vs. Harish Nigam’ case.

Sir,

In inviting a reference to this Court’s letter no 31260-31296 dated 07.04.2026,
on the subject noted above, | am directed to request you to submit action taken report,
whether the parties have submitted affidavits or not, both in the new / pending cases
in compliance of the direction / guidelines given in Judgment dated 06.11.2023
passed by Hon'ble Supreme Court of India in Criminal Appeal N0.3446/2023, arising
out of SLP (Crl.) No. 11954/2023, titted ‘Aditi alias Mithi Versus Jitesh Sharma’ and
Judgment dated 04.11.2020 passed by Hon'ble Supreme Court of India in Criminal
Appeal No. 730/2020, arising out of Slp (Crl.) No. 9503/2018, titled ‘Rajnesh Vs.
Neha and Anr.’ and whether the husband has made appropriate deposit to bear the
expenses of the wife or not in the new / pending cases, in compliance of the
Judgment dated 09.01.2017 passed by Hon'ble Supreme Court of India in Transfer
Petition(s) (Civil) No(s). 1912/2014 titled ‘Krishna Veni Nagam vs. Harish Nigam’

I, therefore, request you to submit action taken report in compliance of the
aforesaid matter at the earliest in soft copy on the email id adapptt.hcpat-bih@gov.in

This may be treated as most urgent.

Yours faithfally

A

Registrar General

Office: 0612-7158601, 2504111, FAX: 0612-2504088, Email id: rg.pathc@indiancourts.nic.in

[ All Communications Should be Addressed to the Registrar by Designation and not by Name ]




